Discussion on the Motion for consideration of the Post Office Bill, 2023
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THE MINISTER OF RAILWAYS, MINISTER OF COMMUNICATIONS AND MINISTER OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI ASHWINI VAISHNAW): Hon. Speaker, Sir, | rise to move:-
?That the Bill to consolidate and amend the law relating to Post Office in India and to provide for matters

connected therewith or incidental thereto, as passed by Rajya Sabha, be taken into consideration.?
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T STEeT: AT 5t Sff, a7 STTUhT DI ISR TG 872

fY areaf dsurq : Sft, arezer St 31T & 39 U HTfthy fiel, 2023 gRT Sfeam Uie 3fifthg Tae 1898 @T Rter fabarm S

e TS SiT, ST 89 T ST & o <97 ¥ U 3T ReATue ol Aedd &, S9! STHER BT Hcdd Hal WidT ol Tb Far
T HUR DI 3D R B 39 R R @l [ oRe ¥ fiwer A1 1 aut & Sieel! gt T T 8, 31T &1 Sif et 8, a8
IRyl 37 TRABIHI B Rl H_aT 8

¥ el off, fUeer At auf ¥ gRe Sifthg & At feofiast ¥ i fSefiast ¥ dad fovam Tam &1 uRe 3iifthey & T
ST Rivees § dhac fopam T 81 59 B 31T ISTERUT 7, SIT S THTAT 81 9T H STH-SI BT $AdT Sf-the. e 2

SR T fEeftast &t a1 o ar IR 3fifthsT & TIRT URIUIE S &Y ST aveerT &Y, I B U 3ToR ISTERTT 2
fEHATaeT ST & TElet TfT T U ISTER0T &1 #ff TER IS S, ST IRUIE §9a o fofq 3R e ST g ar 3 4 4
3T T 3T Poc] T SIPER H & GrAUIC S a1 b b Got & o & fo & TrquIc & ST 81 3 & Afsem &
IR el F 3MTeeiuTeT & & dTet 62 aY & Udp TS &t SIS Ig U= 81 ST UTIUIE SR 88 Jifthd H & a9 1T 399
gl ST 300-400 fpAHICR SR JaTeR STHT U< oMl

IR TEeT SiT, I &1 [l FSeiia’t Bl $97 AT § ST (RN s bl 98l 37es! Ueel i TS 8l ST AT $s b
HTe2H & el Gox RAIC TRAT H & dTet HIRA & i ARTRS &, I T 3701 87er § a1 g8 =iol, AT O I TR T tepet
HISIT T I8 BT AT A STHER &b HATEIH I (AT PR U7 I8 81 S Uh TRIFeT 8, ITRIGS H Dbl I g8 T el SIHerR
fRafd e GRT B, BHTST, T DI ST P ISR TIRIIIE IR Xal B

I &1 SUYR DY Ueb T8, PHT <! IR €, T8 WA Ao SFHNDT 3R BTST TaAUIC @ R8T 8l AN, IR
P TS ITEHT I, ITRAUTH F I T ATS! 3R PUS BT ST BT BIdT 8, STh! ST R Bl 8, SHh! JpR IRt J U, FIhT
AR, el HeR ZeaTfe 991 & 81k erRefora, Fmrer, fSie ot €1 afa dvs & SIRT & Taaaic ey 81 3R Y T & 98 Ji-T
ST &, 98 TeielTges Wiel 3 RATR 3iR Jug Fafd et 8

areer i, SeR Bl S fSferert 31 Al feforas) § wac fopar oiik ey & ATy STHER DY Tah AP U MfhT A
ST Ries o rac fobam ST Uie UHT S T oFR 8 a1 v, SISAT & ToTufT forel BF 95 2R 3iles g AT eIl it
DT TA-fheeT F ST Tt BIciT offl I 95 ST T &, AT ST § b ST 31T Yo o § faarapet it off IR SiTftha gRT
S g A & S, AT 39 hiNfeTcT I ST R 0 & U e It 81 SH-3dT & U 3Md SaTeRUT &l




STEET SiT, TRAUIE JeT e A AT b DRIT T PRIS H A AT DT ST AT e T 21 2T H IR 10 PRI
36 TG INT U €, e BR 93, 319 b 29 BIR RIS 09 A ST T SHIfthe BR b UgaIT SiT Yebl &l febd t ep apr
UPHISC BloeX &1, TRT 3ffh & Sotaci-d fSaTsd I 3R THaes aNid 3, 37w 3, IRIFT I dide dRd IS TRBR HY T
AU &, S T 8, I S T ER e UIRT ST b STIRG et /8 81 7 it J1eR et & 7 (e ot fob ammg ot 7o
& o 39 IATeTCT BT ST HRIY AR AT 81 Fb 10 & & FarRydt 1 aree it 7, $far ure Uve 9% o Ttarse
RGEAR, AT ST ER IS AT fHef TepaT 2

HTYaR 3L Sff, TRC UHCT Scb o SIRNT A PRIg-R g 8 RIS ey &, fOTFH I FTe 3 PRIe HeeHy d 98- &l I8 31T
ST ST Gfrem AR b Ferr HoAt £ R Hel oft 7 &Y 8, RS-0 b SfteT § U Sget ST R 31 8l

areer S, # e 3IR 4wy 31es A G a9 2004 A 2014 T 59 R ORI Tedd Bl G el & Rieb b P,
PHSIR T T TR fehaT T I 660 TIRT SISt a¥ 2004 J 2014 dTet HiRTS 7 & o W1 AT Sit & 31 & a18, b
IR fOR = YR 7Icad T A ST BT ST 8T H IT 3R TSI a7 o fo1q D e IO, T 5 TR T STHeR Tlel
T T BT 5 [PAICR & SRR H G AfHT AT STHER & SANY I, GRed 8 b SR F Al b, 39 forg 37T gret &
5,746 7T ST ER 4t YererT fobdl T €

IEET Sf, TTh Tl H, URceT edd H PuId 1 oG 28 ESIR AR bl AT AR T 17 81 ) ave & f3fieet Seadh
P 1 TRY 60 BTN SIHERT DT DR ST 37R feRieet S I SreT TaT 81 13,500 STHERT H YR JAT gt Gied T & 379 qDb

TS 8 RIS A SATST AT DT T4 IS b &l 3 PRIS A ST ebAT FYfeg TN Wil T &

3TEET ST, 39 TRE A SIPER Bl [ TRIb A TR fohaT TIT & 31R 37T T I8 ST et &, it a1 &bt Uep 1ed 81 3
T HTgeR HiRaaT A e ool o $epT Frifreet! U e o fofy f&ae &)

q1 STEE : TR SRl 83T -
2 ARG H STPER & Falg AT T e 3R FATET PR AT I FET AT ISP AN D vt apr
IS R dTet fIeRIep, I3 GHT GRT FATATR, WR fareR foar Simi?

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you very much, Mr. Speaker, | rise today
on behalf of my party to note some very grave concerns regarding this Post Office Bill, 2023. | had hoped to welcome
this Bill because of many reasons. As former Chairman of the Parliamentary Standing Committee overseeing the
Postal Department, | had repeatedly flagged the need to revise and repeal the Indian Post Office Act, 1898, a colonial
legacy long past its expiry date. But over the past decade we have often seen this Government in the guise of
decolonizing our minds and updating colonial era lore, bringing in legislation that is equally if not more arbitrary and

unreasonable, and that more often than not encroaches upon the fundamental rights of countless Indians.

Sadly, so it is with this Bill. Even as it seeks to revise a colonial Bill, this Bill retains its draconian and colonial

provisions, that too while eliminating the burden of accountability which a governmental enterprise like India Post ought

constitutionally to shoulder. Sadly, it offers no new ideas to bring our post offices into the 215t Century. As someone

who has great respect for the Minister, | am disappointed to see him putting this half-baked reform before the House.



Mr. Speaker, let me first remind the House that there is no debate on any piece of legislation happening in a
vacuum. There is always a context. Around a month or so ago, several outspoken Members of the Opposition,
including myself, received a threat notice from Apple warning us of the fact that State-sponsored attackers were trying
to infiltrate our phones, by doing which they could extract sensitive data and even hack our phones, cameras and
microphones. Was it really so long ago that the threat of Pegasus loomed large on us all, surveilling our every move
and tracking our every utterance? These are the realities we must bear in our minds as we begin debating this Bill,
which strikes at the heart of our constitutional values, our Fundamental Rights, compelling every ordinary Indian to live

at the mercy of our State?s pervasive and suspicious mistrust of its own citizens.

Mr. Speaker, Sir, on the one hand the Government says that it wishes to reinvigorate the Indian Postal Service
by widening the range of services it renders so that it becomes more useful to the Indian populace. We heard the
eloquent examples of my friend, the Minister. | will come back to this issue because | do not think that the Bill does this

at all.

14.22 hrs (Shri N.K. Premachandran in the Chair)

Sir, on the other side, the Government through this Bill grants itself sweeping powers to infringe upon the
citizens? rights to freedom of speech and expression as guaranteed under Article 19(1)(a) of the Indian Constitution
and our right to privacy which the hon. Supreme Court in K.S. Puttaswamy case recognised as being a sub-set of the
right to life and liberty enshrined in Article 21. The Government assumes these powers through clause 9 of the Bill. |
would urge all of our friends to look on their screens clauses 9 and 10 of the Bill. This entitles that, using merely a
notification, to empower any officer to cause any item in course of transmission through the post office to be
intercepted, opened or detained in the interest of security of the State, friendly relations with foreign States etc. or upon
the occurrence of any contravention of any of the provisions of this Act or any other law. Now, these are strikingly

vague grounds and can be construed to cover anything that our Government does not like.

Indeed, the Government does not only seek arbitrary powers to spy on Indians by rummaging through their
private correspondence and their shipments as clause 9(2) makes clear that they may also direct India Post to dispose
of, which is to say to destroy or trash, any item, any personal article that has fallen foul of their ambiguous definition of
what constitutes a threat to India?s interest. Further through clause 9(3), our Government again by a simple notification
may empower any officer of the post office to confiscate any item. | am summarising a rather long legal clause which is

before you all on your screens.

Now, there is a lot to dissect in this one section alone, starting from the fact that the Supreme Court in the 1996
judgement of People?s Union for Civil Liberties versus the Union of India, a matter concerning the interception of
telecommunications, opined that a just and fair procedure must exist to regulate the power of interception because in
its absence, it is not possible to safeguard the rights of citizens under Article 19(1)(a) and Article 21. To fill this gap, the
Supreme Court laid down several safeguards such as establish the necessity for interception, limit the validity of

interception orders, authorisation is required from high-ranking officials and, most important, interception orders are to



be examined by a review committee. | cannot help but wonder why our Government in conceiving of this Bill failed to
take such a crucial verdict of the Supreme Court into account for as it stands, the Bill is far more detrimental to the

Fundamental Rights of Indian citizens than the colonial era law it seeks to supplant.

In fact, Mr. Chairman, in some ways, the 1898 Act was less arbitrary because though it allowed interception, it

specified, unlike this Bill, the circumstances under which interception could be carried out.

Section 26 of the 1898 Act empowered the Central Government, or a State Government, or a specially
authorised Officer to direct through a written order any postal article to be intercepted, detained or disposed on the

occurrence of any public emergency or in the interest of public safety or tranquillity.

Now, while examining the 1898 Act in 1968, the Law Commission opined that the term ?emergency? is not
explicitly defined and provides far too wide a grant for interpretation, and therefore, for interception. The Commission
added that a public emergency cannot be a constitutionally permissible ground for interception if it does not impinge on
the security of the State, public order or any other thing specified in the Constitution. Therefore, it can certainly be said
that the criterion of emergency which unfortunately again features in this 2023 Bill may be beyond the scope of the

reasonable restrictions permitted by our Constitution.

Even as recently as 2015, in the matter of Shreya Singhal vs. the Union of India, the Supreme Court reaffirmed
that arbitrary grants for restricting freedom of speech and expression are unconstitutional. Here, once again, our
Government is being wilfully indifferent to the wise counsel of the highest court of our land. In fact, by not even defining
what sort of matter and material cannot be sent through post, something which the 1898 Act does, our Government

has sought to make Indians yet more vulnerable to this attempted mass surveillance.

Section 9 of the Post Office Bill, 2023 not only grants the Government all valiant powers to intrude into our lives
by intercepting, detaining, and destroying our correspondence or our consignments, it also does not provide for any
mechanism whereby the concerned citizen can even be informed of their correspondence or consignment having been
intercepted, and whereby they can contest India Post?s decision to intercept, detain or destroy their correspondence.
In other words, there is simply no grievance redressal mechanism in the Bill, an absence which is felt all the more
keenly if you just scroll down to Section 10. By keeping Indians in the dark as to the interception, detention or
destruction of their correspondence and consignments and by not allowing them to contest these decisions which are
inherently arbitrary, our Government has violated every principle of natural justice and due process of law because in
cases like these neither will it bother to listen to the other side nor will it grant the concerned citizen the right to make a

case for themselves.

In this regard, the 2023 Bill is also violative of Article 14 of our Constitution. The problem of this Bill in not
having a grievance redressal mechanism becomes specially agonising when we look at Section 10. What an irony it is,
Mr. Chairman, Sir, that today the private courier services in our country are far more accountable to the people of India
than the Indian Postal Service which is an undertaking of the Central Government! While the Consumer Protection Act

of 2019 holds our private couriers to account, that does not apply to India Post. Now, pursuant to the second sub-



clause of Section 10 of this Bill, no officer of the post office shall incur any liability with regard to a service provided by
the post office unless the officer has acted fraudulently or wilfully caused loss, delay or mis-delivery. Now, this clause
bolsters our Government?s power to intercept, detain or destroy our postal articles without being in any way
accountable to the people of India. We also cannot hold postal workers liable for loss, delay or mis-delivery. Then, we
will commence a debate about whether the omission was committed wilfully or with a fraudulent intent plunging the
ordinary Indian citizen into endless red-tape. Indeed, because the Bill does not provide for a grievance redressal
mechanism, Indians have absolutely no avenue to hold the postal service liable and because the Consumer Protection
Act does not apply to India Post, the people of India are not entitled to compensation should they incur any loss or
damage owing to the post office?s negligence. Interestingly, the prescription of liabilities is itself a power that the
Government assigns itself. If you look at Section 10(1), it says: ?Notwithstanding anything in any other law for the time
being enforced, the post office shall not incur any liability, except such liability as may be prescribed with regard to a

service provided by the post office.?

Now, Mr. Chairman, Sir, | must say to the Minister that when you yourself can decide where you will be
accountable to the people, when you yourself can choose whether you want to be accountable to the people, and how

much you are accountable to the people, that means you are not accountable at all.

This is the broad meaning of this outrageously drafted Bill.

To send across a letter or parcel through India Post is to fling it essentially into a black hole with no
accountability whatsoever as to whether it will reach its destination or be received by whoever you are sending it to.
What is more, you would not even get to know what happened with your letter or parcel because nowhere in the Bill

does there exist any provision to notify the concerned citizen that their item has been intercepted.

Now, this is profoundly worrying. It would have been one thing to exempt postal workers from liability relating
to intercepting items. That the Bill does not even consider them liable for such blatant wrongs as loss, misdelivery,
delay or damage is downright unacceptable not least for those e-commerce portals that are the backbone of Digital

India and they choose to deliver their products through India Post.

| love those examples our Minister gave us. Miss so and so here, Begum so and so there and so on have been
sending those items. But under this law, if those items are damaged, misdelivered or stolen, no one will know anything.

They would not even be notified. What kind of Bill is this Mr. Chairman?

All'in all, Section 10 might well be interpreted as the Government absolving the employees of the Indian Postal
Service -- even though they are public servants -- of the accountability that all public servants legally have to the
citizens they serve. Moreover, given that India Post is planning to add an array of financial services and products to its
portfolio, it is imperative, especially while rendering services where citizens? sensitive data is involved that we proceed
with the utmost caution protecting our consumers and our citizens from fraud, data breaches and similar

transgressions.



| should like to remind this House that it is only by strictly ensuring that postal workers are liable for
wrongdoings that we will succeed in reinvigorating India Post. Ultimately, in the absence of a grievance redressal
mechanism, the citizens will have no option but to seek justice by moving the courts in accordance with Articles 32 and
226 of our Constitution and that will merely increase the pendency of cases piled on top of our already overburdened

judiciary.

Mr. Chairman Sir, let me draw your attention to the fact that the Indian Post Office Act of 1898, this colonial
law, was far more accountable to the Indian people than this new law which is presented to us as a break from the
colonial past. Under the 1898 Act, for instance, the illegal opening of postal articles by a postal officer was punishable
with imprisonment for up to two years or a fine or both. In stark contrast, under this Bill of 2023, there is no

repercussion for such a flagrant violation of our right to privacy.

As | have already mentioned, the Bill in Section 10 states that no officer will be liable with regard to a service
rendered by India Post. Of course, the fact is that if an officer does indeed wilfully commit transgressions, the Bill does
not specify what the punishment is, unlike the 1898 Bill. Formerly, under the 1898 Act, transgressions like theft,
misappropriation, destruction of postal articles by an employee of India Post used to be punishable with imprisonment
up to seven years and a fine. But the Jan Vishvas (Amendment of Provisions) Act, 2023 struck off all such provisions.
All such punishments are gone. So, first Jan Vishvas watered down the offences and penalties that an officer of India
Post was subject to under the 1898 Act, and now this Bill, by dispensing with these offences and penalties wishes to
make the officers of India Post, the employees and therefore our Government wholly unanswerable to the citizen of

India. Wah!

Now, the jarring absence of either any liabilities or a grievance redressal mechanism in the Post Office Bill,
2023 flies in the face of how the same Minister?s other Ministry, the Railways, holds itself accountable to Indians. The
Railway Claims Tribunal Act, 1987 instituted Tribunals for dealing with complaints against the Indian Railways for
lapses of services. If your 2023 Bill here did not want to go so far as to establish a Grievance Redressal Tribunal, at
the very least you could have incorporated the Supreme Court's 1996 recommendations regarding the exercise of the

power of interception.

Through this Bill, our Government has sought to make itself the judge, jury and executioner in all those cases
where a citizen?s correspondence or consignment is found violative of the Bill?s excessively vague ground. On this

Bill, there is nothing that is reasonable. There is plenty that is restrictive.

According to the Universal Postal Union, 73 per cent of postal services the world over suggest that without a
complete digital overhaul of postal facilities, the survival of post offices is simply not feasible. That are Government, in
an age of Digital India, Self-Reliant India, Atmanirbhar India, should fail to lay down the groundwork for such a

reinvigoration is unimaginable and saddening. Imagination is what this Bill lacks.

Today, India Post has a monopoly only on conveying letters. Gone are the days when they had monopoly and

our post offices could be steeped in antiquity, and staffed with demotivated employees whose only job was to push



files. Our postal services are at a turning point today, and must compete in order to remain relevant. If it envisages
India Post as rendering e-commerce, e-government and e-finance services, then our Government ought to move

towards its rapid digitization and diversification.

A simple step, just to illustrate the point | am seeking to make, is the introduction of an encrypted, digital post
box service being introduced, like an India Post e-mail service which will save Indians quite a lot of money in postage
costs. Through this service, citizens can view, manage and organise their digital communications from numerous
providers in a single location, that too through just one account. Through this account, citizens can receive and
respond to several transactional communications and securely manage by linking it to their UPI, other necessary
affairs such as booking railway, bus and air tickets, paying for governmental services - LPG, electricity, water, and so
on - alongside paying for subscriptions like Netflix and Spotify. They should also be able to upload and store
documents, and receive important notices and reminders. In other words, the goal should be to make India Post useful
to the ordinary Indian by thinking out of the box, as also by discussing threadbare in Parliament what sort of facilities
we must offer to our citizens, and why? India is not alone in being at this crossroads. Several countries of the
European Union ? it was manifested in their Government Benchmark Report 2019 ? have grappled with this, and many
of them have reached the conclusion that digital services must be introduced to help postal services survive, and

launched them into a glorious new era.

Many European Governments have introduced measures to communicate with their citizens digitally in a
secure and trusted manner. Then again, we must remember that citizens will be willing to share their personal data

online only if their Government can guarantee them the highest standards of digital safety and security.
HON. CHAIRPERSON: Please conclude.

DR. SHASHI THAROOR: We also have at our disposal a magnificent latticework of real estate that can and must be

put to better use and made commercially profitable.

In an economy like ours that is fast becoming an e-commerce delivery chain, as the hon. Minister has said,
postmen who are given, of course, to go everywhere in our country to the most remote places can be utilised as a last
mile carrier and India Post is collaborating with Amazon already. We have this robust infrastructure and we have lakhs

of dedicated postal workers. The endeavour now must be to reimagine and remould it so that the post offices can

actually move into the 218t century, and provide financial services which is already mentioned, like India Post
Payments Bank. Why not, for example, institutional credit? Nearly 40 per cent of our rural population lacks access to

credit ? another gap that India Post can strive to fill.

In many countries, post offices have been repurposed to provide additional services beyond their traditional
role. The hon. Minister mentioned several exports from remote areas but that was already there. The work of the post
office is sending out any packages. Why can we not think more imaginatively about service delivery? Would it not be

wonderful in rural areas to see them transformed into internet hubs that enable students to access educational material



and complete formalities like filling examination forms online, all without any need to venture too far away from their
homes? Why not voters? registration and driving licence? Some post offices abroad have expanded their offerings to
include retail services including selling stationery, books, and gifts, and so on like the Japan Post Group does. In some
countries, post offices have partnered with healthcare providers to offer medical services such as vaccinations, health

checkups, and prescription delivery.

HON. CHAIRPERSON: Now, please conclude.

DR. SHASHI THAROOR: | will take just one more minute. Let me just complete it. These are important points.
HON. CHAIRPERSON: You have already spoken on the Bill. That is why, | am saying.

DR. SHASHI THAROOR: | have gone into the Bill in some detail because it is important. We are seriously discussing
this Bill. Anyway, | will try and conclude very quickly by just pointing out that the Minister?s goals he mentioned are all
laudable aspirations. They are crucial for the reinvigoration of India Post. But perhaps the greatest flaws of this Bill, the
evident disdain for our fundamental rights, apart from that is the fact that it harps on about its alluring destination,
without prescribing a map that will get us there. Nowhere in the Post Office Bill does our Government spell out how
exactly it intends to convert India Post into a network for the delivery of citizen centric services. We are being asked to
take solace in the fact that once the Bill is passed into law, our Government will whirl a magic wand of rules and
regulations and catapult our postal services to bedazzling new heights. There is no specific promises to the citizens of
India, other than that the post office will not be accountable, the post office will not be liable. ? (/nferruptions) Sir, | will
just conclude. If this transformation comes at the cost of endangering every Indian citizen's right to free speech and
expression, every Indian's right to privacy, every Indian's right to natural justice and the due process of law, then the
remedy is worst than the disease. Therefore, | would say this Bill is a great disappointment, and | request the Minister

to kindly return to the drawing board and come back with something better.
Thank you, Mr. Chairman. Jai Hind!

HRE TR : i TR e S

? (IgY)

HON. CHAIRPERSON: No, please.

? (Interruptions)

2 oot gt (SRFAYR) : FEIy, 5 FHT LA 81 T8 B12(aer)

HON. CHAIRPERSON: Rajya Sabha proceedings cannot be quoted here.

? (Interruptions)

HON. CHAIRPERSON: No, Rajya Sabha has nothing to do with the Lok Sabha.



? (Interruptions)
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HON. CHAIRPERSON: Yes, Adhir Ranjan ji.

? (Interruptions)

it 3Tk IO AR (F8RMYR) : FeIey, anfi-ondft 78 weR firelt & &5 ofTor St &1 e et # oy o, I ST eftordt ardf & et
THUY 3 URT I9aTaR A H GRT 9, AT R el 872... (e diordt & WUt Ga?(Fae™)

HON. CHAIRPERSON: No. The hon. Speaker has already ordered that at 4 PM there will be a meeting of the Party

leaders.
? (Interruptions)
HON. CHAIRPERSON: This will be discussed there, and after that, it will be discussed in the House also.

? (Interruptions)

o TR T : FEIE, 31T 125 ATt R faifeer forfift e @1 (aem)

HON. CHAIRPERSON: Adhir Ranjan ji was also there at the time when the hon. Speaker was giving the ruling. You

were also there.
? (Interruptions)

14.44 hrs

At this stage, Shri Hanuman Beniwal came and

stood on the floor near the Table.
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14.45 hrs

At this stage, Shri Kodikunnil Suresh, Shri Kalyan Banerjee,
Shrimati Aparupa Poddar and some other hon. Members came and

Stood on the floor near the Table.

2 TR T : IR, PGS S THT F dReet Dbt aga Gfaem el offl JieT ared iR AT AT 39 <UIST BT AT of ST 8 817
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HON. CHAIRPERSON: If you go back to your seats, | will give you the opportunity

? (Interruptions)

ff IR 11 : ST URe Wi 397 7 8 FRIS AHISTH Tel & 3R 8 B9IR 800 RIS I feuifore gU 81 2 (Faem)

HON. CHAIRPERSON: When the Speaker was here, when Shashi Tharoor ji was speaking, no disturbance was there,

no interruption was there.

? (Interruptions)

#ff TR M : S Arer & S F AMUR Tiaes IS (TWHIT) 7 10 RIS 30T BT Sioiae g7 & 3R 3.5 PRIS ST
JPTICH Fel &l 2 (FIUT) UfecTed 3R SHIR SAATRIAT T GR-GRIT Tidl ol fearerd § a9 ARl &l +ff 397 Ukt | & qga
NI T Gfer et R8T 81 SATeTq H $9 Iy b1 Gl bRl §| 2 (SaeT)

5 I 3R fquar & M & I8 RedRe el b ufectep AaT & foTq I8 BT 3SR o fofy 125 |Tel o d1e AT
T & ? () $R1eTq 89 AT BT et $97 et T UTT =T & QTip TRIT ST bl <8 SR H e fifet 2 () Siep
DT AT e, Sy H $qehT THE BHRAT § TR AT &1 H A1 H3iT St T I Rerdee o 2 (SAFeT) BT S e 3R G3-
SRS & eIl H ST @I R&d €, ITebl IeFelgos ST ey el < Ul 87 () 39 URee |fad & fearerd dee & g3-
RIS AT H YRS A DT ADIIC el? (SFFLT) HeR el d1fep STRT TRIT ST SPT SYANT PR Heb|? (SATHT) <2 R
D! AT ATRY ATl TR ST DY S TERIAT AT Fh|? (SIGLT) I ANT SADBT SYINT &R Tl I 1eal & A1y H 397 faet
BT GHL PR g T feal




HON. CHAIRPERSON: Now, the next speaker is Shrimati Kanimozhi Karunanidhi ji.

? (Interruptions)

14.50 hrs (Hon. Speaker in the Chair)
? (FIET)

HFFIRT 3TEAET : FEH1T FE0T, § 31 Tt Y qramTan bl User & JaT eh BN AT 81 59 4 997 39 fawy o o} gaff it
HifeT gerrs 2

T T HRIGTET IR IoF Tb P {17 TAFNT B AT 81

14.51 hrs

The Lok Sabha then adjourned fill Sixteen of the Clock.

16.00 hrs

The Lok Sabha re-assembled at Sixteen of the Clock.

(Hon. Speaker in the Chair)



